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The applicant in this;égée is Senﬂéf'Shri Kr;%hna

‘ S

Singh, whe worked as Chief Clerk,rgp:senal Branch, SC
]

Guntakal DinﬁiﬁEﬁ? It is stated that the whereabouts

Shri Krishna Singh (e net knewn frem April 1990,

time of the reperte missin%jshri Krishna Singh had put
I

abeout 37 years ef service in the railways,
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which was disposed of on 19-08-94. The eperative per
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OA. 1445/93 was filed en the file of this Tribunal

tlien eof the

"In view 6f the sforesaid, this 0A is Jispeged ef

with a direction te the respendents te¢ take action te

ol
annul the
V3

award of dismissal frem service in acceordance with the rules and

in terms of the Railway Beard Pelicy letter dsted 22-
»

further consicder the case of the applicant fer coempas
" .

appeintment taking the financial status ef the family

relevant matiars i to censideratien. 1In cage, R-1 is
r

te grant cempassig ate greund appeintment, he may sen

the cempetent auth rity for a decisien en the lines i

The above directien shall be cemplied with within a p

menths rrem the date of receipt of the judgement”.

3. The applicant thereafter filed a represents
(Anﬁexure A=5) tc¢ R-2 fer appeinting him on cempassi@
account of the fact that his father's yhere about was
But it is statedft at the representatieon is net dispe
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4, In compassie ate ground appeintment, time is egcs€nceE.

If the Tribunal waits [for the reply it will take censidefable
time and even after receipt of the reply a directien canl enly be
given te consider the case én the basis of the fact. I @rdef te
cut shert the delay:in such cases it is preferable to dispese of
the CA with a directicn te consider the case for compasgionate
ground appeintment en the basis of the representztien =pd slse
taking @fher factors [which yre ,elevent in this cgee mentioned

in this C&,

5. | In view cf| the abeve, the following Jdirecticny is giveni-
R-2 should dispese of the representstion of the

spplicant gated 29-03-1995(Annexure A-5) in zccordance|with

rules within a peried of th;ee months from the 3ate of| receipt

of a cepy of this order. While deing se he may take

the averments made ﬁ this CA., If the applicant, is

bé agporieved by the| reply te be givgn by the respondenpts he is

free te¢ appreach this Tribunal by filing a fresh OA under sectien

19: of the A.T. Act.

6. The OA ig erdered accerdingly at the admissfion stage

itself, Ko cests.
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